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| TEM NO. 9 COURT NO. 6 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 26897/2016
(Arising out of inpugned final judgnent and order dated 31/05/2016
in W  No. 4177/ 2016 passed by t he Hi gh Court of Judi cature

Al | ahabad)

MANI SH PRAKASH AND CORS Petitioner(s)
VERSUS

WAQF MUSAMVAT SHARI FAN BI BI AND ORS. Respondent ( s)

(with interimrelief and office report)
Date : 07/11/2016 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE RANJAN GOGO

HON&#39; BLE MR. JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s) M. Atif Suhrawardy, Adv.

M. Syed Mehdi | nmam Adv.

Shamanma Ani s, Adv.
Nauras Suhrawardy, Adv.

55

r Respondent (s)
.1. M. N khil sharma, Adv.
Shanj ay Kr. Singh, Adv.
.2. M. H C Kharbanda, Adv.
T.N. Saxena, Adv.
Vi pin Kr. Saxena, Adv.
M. Yash Pal Dhingra, Adv.
.3,4,5 & 8 M. Tanmaya Agarwal, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Appear ances on behal f of r espondent Nos. 1,
2, 3, 4, 5 and 8 have been nmade.
Lear ned counsel s for t he respondent s are
grant ed four weeks&#39; time to file counter
af fidavit(s).
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Rej oi nder af fidavit, i f any, may be filed
within two weeks&#39; thereafter.

List the matter after six weeks.

(Neetu Khaj uria)

Court Master (Asha Soni)

Court Master
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